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[Sihri Jagjit Singh Anand] 

who  have preceded me,  namely,  the language.  
All     these  who        sought to promote Hindi in 
fact created impediments in the way of Hindi     
by trying to import direct Sanskrit into the Hindi 
vocabulary.   Sanskrit is the mother language 
whom we hold    in great respect. It is the 
fountain of our culture  and the  past.   But   
language itself is a medium of communication 
between one person and another.   As times 
change development  of society also  takes  
place.    New  notions   and new concepts come 
in and    common people through their own 
experience import  words from  other    
languages in a manner that they are understood 
better. One criterion of any language should be 
that it is understood by the maximum number of 
people.   Unfortunately we departed from what 
we inherited from our freedom struggle. When 
we were fighting the    British, Mahatma  Gandhi   
advocated  Hindustani,  meaning thereby a 
combination of Hindi and Urdu so that it would 
be understood by most of the people. We attained 
freedom after that Dr. Keskar was the Minister in    
charge    of    All India  Radio.  He  introduced    
such    a Hindi  that  even    Pandit   Jawaharlal 
Nehru, the then Prime Minister, had to publicly 
condemn it. He complained that he could not 
understand the Hindi of the All India Radio. 
Pandit Jawaharlal Nehru   himself    used    to 
address mass meetings and there he used   
sometimes  two  expressions    at the same 
time—with Sanskrit derivative and the other with 
Persian derivative^—in  order  to    be    
understood. The entire purpose of language iethat 
it should be understood by the maxir mum 
number of people. But I am very sorry  to  
observe  that  some  fanatics who  were  the  
ardent   supporters  of Hindi have been the 
biggest enemies of that language with the result 
that whenever some effort is made to promote 
Hindi, it is   met     with     great opposition. 

I belong to Punjab. Punjabi is our    I language. 
It is not only the language of the present day 
Punjab, but it also 

the language of greater part of the present day 
Pakistan. It is not only a language which is 
understood in Punjab, but much beyond also. 
But because of efforts to impose Hindi not 
only as a language, but to super-impose Hindi 
on Punjabis, a controversy came into existence 
over long years. The reason is misnomer. 
Some people often say that Hindi is the 
national language according to the Constitu-
tion. Keeping the interests of the country in 
mind, I say that India is a multilingual and 
multi-national country and all the languages 
that are included in the Eighth Schedue are 
equally our national languages. These langu-
ages should enjoy equal status within the 
Parliament, Judiciary, and elsewhere also. I 
would say that Nepalese should also be 
included in the Eighth Schedule among the 
national languages because several people 
speak this language. Culturally and otherwise 
they have contributed a lot to our country. 
They are not going back to Nepal. 

Coming  back  to the subject,     the entire 
difficulty arises when some people want special 
status for Hindi. The Constitution  wants  
special status for Hindi so that it becomes the 
language for inter-State communication because 
it was felt that we should not continue English  
language  which  we  had  inherited from the 
British. But if Hindi has to become the language 
for inter-State communication in any foresee-
able future and it has    to      replace English, 
then Hindi should be as simple  as  possible.  
When  the  Constitution of India was framed, 
Hindi was accepted as national language by 
only-one vote-the vote of revered and departed    
Gurmukh      Singh      Musafir Otherwise, 
Hindustani which we had inherited  from  the  
freedom  struggle would have been  accepted 
and     not Hindi. I would say that I  am     for 
Hindi. But I do say that if Hindi is to become  a  
language  for      inter-State communication      
in     the    forseeable future, as  my hon. friend 
has  very correctly said, Hindi should be more 
simplified. 

 



Today, Hindi has become a controversial 
factor and a dividing factor. I am only saying 
that because even in my State, there is the 
Hindi-Punjabi controversy as the Pakistan and 
non-Pakistan controversy used to be in the 
olden days and Hindi has become 
controversial now. Why? I will give you 
certain examples. Now, for the word "rail" 
you say, "5rt 

Everybody    understandsthe word "rel gadi". 
DR. BHAI MAHAVIR (Madhya Pradesh);  

Nobody says so. 

SHRI JAGJIT SINGH ANAND: It was 
advocated for long. 

DR. BHAi MAHAVIR; Just for the «ake of 
argument, I do not think you should say these 
things, (Interruptions) . 

SHRI JAGJIT SINGH ANAND; It was 
attempted by many people and it was 
advocated by the people whc were asked t0 
prepare officially the Hindi dictionary and 
they were people of your persuasion and they 
introduced this.   Then.. . 

DR. BHAI MAHAVIR; You are spoiling 
your own arguments by these Strange 
arguments. 

SHRI JAGJIT SINGH ANAND; I would be 
very glad if you all accept that this imposition 
of the San-skritised Hindi should not be there. 
But it is highly Sanskritised. You have 
unvarnished Hindustani words and Hindi 
words in the English language like 'jungle', 
'kutcha' 'pucca' and so on and such 
unvarnished woris were given the go-by. But 
what is the uniting factor? One of the uniting 
factors is the Hindustani films which are 
mistakenly called Hindi films which is a 
misnomer. They have united the entire 
country except for the deep South. But in 
Bangalore and Mysore they understand the 
language, Hindi, because the attempt of the 
film producers is to get the maximum 
audience. Ever since we became free. I made 
a reference to Dr. Keskar in 

, this connection and the All India Radio Hindi—
this tendency has continued and this tendency 
has to be fought. This tendency has to be 
replaced so that the real purpose of a language 
comes to be understood. I would, Sir, give 
another example. In Punjabi, there is a word 
"rangroot" which has come from the word 
"recruit". 

PROF. N. G. RANGA (Andhra Pradesh);   
What is it? 

 SHRI JAGJIT SINGH ANAND: 
"Rangroot". It has come from the word 
"recruit" and everybody understands it. In 
Punjab, even an ordinary  person    
understands  it.      Now, 

:  there is a term here which means "presentation 
of arms". In Punjabi it is called "farjenti", and 
everybody in the army understands it. 
Everybody in the army understands it, but no-
body understands the original word. So, what 
I am saying is that if a language has to serve 
its original purpose, then, that language 
should be made simpler and that language 
should be made more and more 
understandable,       especially     in     a 

     country like ours. Sir, if my friend, Shri 
Mahavir is with us m this, I would urge on 
him to join with us all to make the All India 
Radio Hindi understandable. It is not under-
standable today. Even today it is not 
understandable. If he does this, then I would 
be with him in this.    Now, on 

     one point, Sir, I would differ with 
Mr. Sisodia. Mr. Sisodia said that all 
our Acts in the original should be 
formulated    in   Hindi. He   said, 
that all the laws should be formulated 
originally in Hindi. He said, "Mool Hindi 
men", if I have understood, him correctly. Sir, 
formerly, French used to be the language for 
international treaties even for the countries 
which were not concerned with French. It 
was a historical development that 
international treaties were to be in French and 
it was like this; One copy was to be in French 
and two copies were to be ia 
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the language or languages of the contracting 
parties. Why? Because of the precision of the 
language and because of the exactitude of the 
language, that is, French. Now, Sir, we 
inherited the English language from the 
British. We have also inherited certain 
constitutional concepts from the British so 
much so that we tried to copy all things from 
the British, even bad things, and this question 
arises especially in Vr-.e case of the British 
Constitution including our electoral system. 
Under this system, the single member 
constituency is there and whoever gets or 
secures even fifteen or sixteen per cent votes, 
gets elected. There have been examples where 
even the people who were to forfeit their 
deposits have wc 1 because they have secured 
the minimum and maximum among contes-
tants it is because of the present electoral 
system. What I am saying is that we should 
not copy all from the British. If there had been 
proportional representation, then the question 
of reservation would go. If'there had been 
proportional representation in the country, 
then the question of casteism would go. If 
there had been proportional representation in 
the country, then no political party would go 
into adjustments or alliances or whatever you 
may call it and this is done just for the sake of 
representation in Parliament. So, if the Gov-
ernment departed from these things, then I 
would be one with them and I would urge 
upon Dr- Bhai Mahavir to join with us in this. 
Nov;, so far as the question of framing of laws 
is concerned, English is accepted in this 
House. I can speak some sort of Hindustani 
and I can speak better Punjabi and my 
command over both would be better than my 
command over English. But because I want to 
be understood by my colleagues from all parts 
of the country, I have to fall back upon 
English. Similarly, when it is a question of 
framing laws, especially constitutional law?. I 
do not at all agree with the view that we must 
start with Hindi. 

Certain preciseness has to be developed. I am 
all for a period when scientifically and 
technically our Hindi would be so developed 
and all other languages concerning our con-
stitutional and legal matters originally I will be 
understood easily by everybody. But at 
present, that development has not come. 
Therefore, I would like that the practice of 
using English language should be continued 
till our languages have acquired their 
preciseness and scientific expression. But a 
translation should invariably be in a$ simple a 
language as possible. This has . als0 to be kept 
in view. While I am on* it, I would say that 
had the three language formula been 
implemented, much of the language 
controversy would have gone. 

There is another thing) Sir. It is accepted that in 
naming a railway station, the regional language 
should come first, Hindi should come second 
alid English should come third. But it is always 
violated in practice. Not only that, without any 
consent from, the Member concerned, I have 
been receiving communications in Hindi from 
Prof. Dandavate. 1 write to him also. I ca'n read 
Hindi only slowly and cannot follow much of 
the language, which is a difficult Hindi, I 
would say; English I can read very fast. I do 
have the patience to look into long 
communications in Hindi. So the convenience 
of the people should also be kept in view. The 
three language formula should also be imple-
mented. 

Then, Sir, he has said that Hindi must be in 
Devnagri script. I do not know why H *s written 
there because Hindi is used in Devnagri script—
that js in the Schedule. In that case, then please 
write that all the various national languages 
should be used in their accepted scripts. Thil also 
shows a sort of anxiety about i Hindi to preserve 
it in a certain form. This,  I think   is totally 
redundant. 
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Sir, I would welcome various'translations 
of Hindi. It is 0nly a technical point whether 
you amend an old Act or you introduce a new 
Act. I am, all for a new Act, because it will 
popularise our constitution more and more. 
Eut what I would urge upon the hon. Minister 
to see to it that not only Hindi translation but 
also translations in all the other Rational 
languages are produced well in time— 1 
would say, simultaneously, if passible. 
Translation should not go by default. That 
should be as sirrip'e as possible. 

Then, lastly, Sir, I would say that our 
Constitution is not available at a nominal cost 
in u presentable form. It is so bulky that you 
cannot carry it conveniently. ln other 
countries, whenever a Constitution is 
passed— even a new Constitution—for 
example in the Soviet Union, only last yea.-, 
they printed mi'!;ons of copies of I heir 
Constitution; they print it for free distribution, 
they print it in a very attractive for.n of a 
diary thot jar. te etsily carried on a person. I 
wi.uld still request the hon. Minister to see to 
it that our Constitution is printed in English as 
well as in Hindi and all the other languages. I 
have already requested that this should be 
expedited. It should be made available at a 
nominal price, if not free. It should be made 
available to the maximum number of people. 
Especially I would like to urge upon him, Sir, 
that all the schools and colleges should be 
provided a minimum number of copies, say a 
hundred copies, free of cost. We are already 
considering lowering our voting age limit, and 
I think the day is not far off when the age 
limit for voting will be 18 years. Ahd how can 
one become a good voter without first learning 
about these things at the age of 16 or 17? 
Therefore, this should be done. 

"With these words, Sir, I support the 
underlying idea of the Bill introduced by the 
hon. Minister. 
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SHRI LAKSHMANA MAHA-PATRO (Orissa): 
Sir, possibly, the hon. Member may very well take an 
•opportunity t° decry some other language. But Mr. 
Jagjit singh Anand was not at that effort. 

 
SHRI LAKSHMANA MAHA-•PATRO: You 

have not followed him 

SHRIMATI AMBIKA SONI (Punjab) : I am 
sorry, the hon. Member has said that  the Panjabis 
prefer to 
in   English  because 
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STATEMENT BY MINISTER RE-
GARDING THE ESTABLISHMENT OF 

A RATE OF EXCHANGE BETWEEN 
THE INDIAN RUPEE AND THE 

ROUBLE 

MR. DEPUTY CHAIRMAN: Before we 
adjourn for lunch, hon. Finance Minister will 
make a statement. 

THE     MINISTER     OF     FINANCE (SHRI   
H.   M.   PATEL):   Sir,       since 1966,  the  
exchange  rate between  the. Rupee   and the     
Rouble     has     been Rs.  8.333 = 1  Rouble     in     
accorcfence with the gold contents of the      tw0 

currencies as then determined.      Due to 
instability of exchange rates which have 
characterised the     international monetary scene 
for the last few years--and the subsequent 
demonetisation of gold, gold contents of various 
currencies have become increasingly irrelevant,     
Soon  after December  20s   1971 when,     
following    the     Smithsonian Agreement,   a  
rate  of Rs.   18.9677  to 1  Pound  Sterling  was 
announced by the Reserve Bank of India, the State 
Bank of the Union of Soviet Socialist Republics     
(GOSBANK)     announced what it termed  an 
"official exchange rate" of    1  Rouble=Rs.  8.78.       
Since then,   the  GOSBANK has    been  an-
nouncing changes in this    rate from time to time, 
and it currently stands at   1   Rouble=Rs.   11.76.       
This  rate is,  however,  applicable  only to  non-
commercial transactions. 

In June, 1974, the Soviet authorities raised the 
question of establishing a more realistic exchange 
rate between the two currencies for repayment of 
Soviet credits and settlement of commercial 
transactions between India and the Soviet Union. 
Their contention was that the rate of Rs. 8.33= , 1 
Rouble was resulting in losses to the Soviet 
Union since 1972 and that ar> rangements should 
be made to compensate them for  these losses. 


